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5.0  (F)—In pursuance of seetion {2 of Represemation of the Puople Act, 1951 445 ot 19314
the President s pieased 1o cafl upon the elected members ¢f the Legislmbve Assembly of each
State specificd in column (2 oF the Table below, o etect. §a aecordance with the provisions of
1he said Act and of the rules and orders made thereunder, the number of nermbens) specitied
against cach Stme in column i35 of the said Table, lor the purpose o filiing the scat(sh of
member(s) of the Councit ol s whose lerar of oftice is due 1o expire on the date awntioned
in the corresponding entry in eolumn (4) of the said Table. on the expiration of their wan of

Crovernment of India
Ministry of Law and Justice
i Legialanve Department)

NOTIFICATION

Wew Delhi, the 21s January, 2004— 1 Magha, 1935 (Saka)

olfice:-
IARLE
[ SINo. Mame ol State T No. ol seats to  Date of
B be fil'ed Retirement
]:__‘m e 2] (3) i (4
1. Maharashitra 7 02-04-2014
[ 5, 0 Odisha__ 4 T _02-04-2014
e Tami} Ny : i | 02042004
T West dengad | 5 T o304
L 3 Andhra Pradesh ' G 09042014 |
(. ASsiT : - 09-p4-2014
o Bihar____ 5 09-04-2014
Y Chhartisgarh - 09-04-2014 |
g, Gugaiat ; 4 09-04-2004
L. ~ Hanana : 2 L (9.04-2014
il Himachat Pradesh | L 09-D4-2044
R " Jharkhund 2 09-04-2014
L j3. Madhya Pradesh 3 0v-04-2014
i4. Manipur i | 09-04-2014
IS. Rajasthun 3 - 09-04-2014
6, Maghalayu ‘| i 12-04-2014

[F, N0t 1024 (17720 4-Leg 1]

S

¢ P KL Miadhatea)

Secretary to the Govermment al¥ndia,
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No.318/CS/2014(1): - Whereas, the President of India has, by notification issued under
section 12 of the Representation of the People Act, 1951 (43 of 1951) and published in the Gazette
of India on 21* January, 2014 been pleased to call upon the elected members of each of the
Legislative Assemblies of the States, specified in columns (1) of the TABLE below, to elcct to the
Council of States, the number of members specified against that State in column (2) of the said

ELECTION COMMISSION OF INDIA
Nirvachan Sadan, Ashoka Road, New Delhi - 110001

New Delli, Dated 215t January, 2014 —Magha 01, 1935 (Saka)

MOTIFICATION

TABLE;
TABLE
Name of the States No. of members
1) @
1) Maharashtra 7
2)  Odisha 4
3)  Tamil Nadu 6
4)  West Bengal 5
5)  Andhra Pradesh 6
6)  Assam 3
7)  Bihar 5
8)  Chhattisgarh 2
9)  Gujarat .
10) Haryana 2
11) Himachal Pradesh |
12)  Jharkhand 2
13) Madhya Pradesh 3
14) Manipur 1
15) Rajasthan 3
16) Meghalaya 1

Now, therefore, in pursuance of sub-section (1) of section 39 and section 56 of the said Act,
the Election Commission of India hereby —
(A)  appoints, with respect to the said election in each of the above mentioned States, -




i rETE, 2l 21 T 201 Bl {3

(a) the 28" January, 2014 (Tuesday), as the last date for making nominations;
(b) the 29™ January, 2014 (Wednesday), as the date for the scrutiny of the nominations;
(c) the 31* January, 2014 (Friday), as the last date for the withdrawal of candidatures;

(d) the 7™ February, 2014 (Friday), as the date on which a poll shall, if necessary, be
taken: and

(¢) the 10" February, 2014 (Monday), as the date before which the election shall be
completed; and

(B) fixes the hours from 9:00 A.M. to 4:00 P.M,, as the hours during which the poll shall, if
necessary, be taken in all the above mentioned States, on the date specified above, for the election.

By Order,
Sdi-
1 Ko™, Bhar)
Socrctary o the
Election Commission of [ndia.
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ELECTION COMMISSION OF INDIA
Mirvachan Sadan, Ashoka Road, Wew Delli - 110001

New Delhi, Dated 215t Januvary, 2014 —Magha 01, 1935 [Saka)
NOTIFICATION
No.318/CS5/2014 (2): - In pursuance of section 21, and in exercise of the powers conferred
by sub-section (1) of section 22, of the Representation of the People Act, 1951 (43 of 1951), the

Election Commission of India, in consultation with the Government of each State, specified in
columa (1) of the TABLE below, hereby: —

(i) designates the officer, specified in the corresponding entry in column (2) of the
said TABLE, to be the Returning Officer; and
(1)  appoints the officer(s), specified in the corresponding entry in column (3) of the

said Table, to be the Assistant Returning Officer(s) to assist the Returning officer

in the performance of his functions;

in respect of the biennial elections to the Council of States, to be held in that State, in pursuance
of the notification of the President of India, published in the Gazette of India on 21 January, 2014

TABLE
STATE Officer Designated as Returning Officer Appointed as Assistant
- Officer Returning Officer
) @ [6)]
Andhra | Secretary to State Legislature, Andhra | Shri K. Satyanarayana Rao,
Pradesh | Pradesh Legislature Secretariat | Deputy Secretary to State Legislature, \
Andhra Pradesh Legislature
| Secretariat
Aszsam Principal Secretary, Shri Pranab Kumar Das,
l Assam Legislative Assembly | Additional Secretary,
! Secretariat Assam Legislative Assembly
i__ﬂ o e e e Secretariat :
Bihar Secretary-in-charge, Bihar Shri Narendra Kumar Singh,
Legislative Assembly Deputy Secretary,
Bihar Legislative Assembly ]
Chhattisgarh | Principal Secretary, Shri Chandra Shekhar Gangrade,
Chhattisgarh Vidhan Sabha Additional Secretary,
Chbhattisgarh Vidhan Sabha
Gujarat Secretary, Gujarat Legislature | Deputy Secretary ,
e ‘| Secretariat Gujarat Legislature Secretariat
Haryana Secretary, Shri Rajinder Kumar Nandal,
Haryana Vidhan Sabha, Additional Secretary,
Haryana Vidhan Sabha
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G (v

Himachal Secretary, Shri Lal Singh Kanwar,
Pradesh Himachal Pradesh Vidhan Sabha. Under Secretary,
Himachal Pradesh Vidhan Sabha.
Jharkhand Secretary-in-charge, Shri Vijay Prasad Kumar,
Jharkhand Vidhan Sabha Joint Secretary,
Jharkhand Vidhan Sabha
Madhya Principal Secretary, Shri A.P. Singh, Additional Secretary
Pradesh Madhya Pradesh Vidhan Sabha Madhya Pradesh Vidhan Sabha
Maharashtra | Principal Secretary, 1. Shri Subhashchandra Mayekar,
Maharashtra Legislature Secretariat. | Deputy  Secrctary,  Maharashtra
Legislature Secretariat
2. Shri Santosh Paradkar, Under
Secretary, Maharashtra Legislature
Secretariat
Manipur Secretary, 1. Smt. M. Ramani Devi,
Manipur Legislative Assembly Joint Secretary,
Manipur Legislative Assembly
2. Shri Rohit Sapam,
Deputy Secretary,
- Manipur Legislative Assembly
Meghalaya Secretary, Shri T.D. Sangma,
Meghalaya Legislative Assembly Joint Secretary,
Meghalaya Legislative Assembly
Odisha A Shri Bhawani Sankar Senapati,
QOdisha Legislative Assembly | Joint Secretary,
Secretarait Odisha Legislative Assembly
Secretariat
Rajasthan Special Secretary, 1. Deputy Secretary (Administration),
Rajasthan Legislative Assembly Rajasthan Legislative Assembly
2. Deputy Secretary (General),
Rajasthan Legislative Assembly
Tamil Nadu Secretary, Tamil Nadu Legislative | Shri. A. Vecrarajendran,
Assembly Deputy Secretary, Tamil Nadu
Legislative Assembly
West Bengal Secretary, West Bengal Legislative Shti Durgaprosad Bhattacharjee,
Assembly Joint Secretary, West Bengal
Legislative Assembly :
By Order,
Sdf-
{ K. N. Blhiar)

Secretary to the
Election Commission of Tndia,
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